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F r 	(. ,.ic):,l  

Qréer áateti 23.8.2004 

Hears Shri P.(.Lenka, Advocate for the 

the aj.ipiicant and Shri S.Jena, A61.StaMing 

Courisel(on whom a copy of the OoA. has been 

serveé) appearing on behalf of the Respondents, 

J:0oLt: 

1 	14aY 	L- 

By filing this O.A. the ap1icant has. 

venti1ateê his grievance that he has not been 

aosoried y the Resonéents in regular Group-D 

post or any other E.D. i"ost and therefore, he 

has szught for éirection to be issued to 
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Responents to implement the orâ.er  dateQi 

3.7.1998 passed by this Tribunal ir' LA. 

525/97. We have perusei the oriter passed by 

this 3ench as referred to above. In ?ara-5 

of the or.er, it was directed as wider : 

In view of the above circular 
we feel that this petition can 
be disposed by issuing a direc-
tion to the departmental autho-
rities to consider the candija-
ture of the applicant for any 
ED post to which he makes an 
application; provided that he 
fulfils all the conditions and 
his nne is either recommen.ied 
by the Employment Exchange or 
it is proved by him that for* 
his initial appointment as casual 
labourer his nane was sponsored 
y. the Employment Exchange". 

Admittedly the applic ant has not 

applied for any post all these years and 

therefore, the other two conditions, ie., 

his candidature to be sponsored by the 

Employment Exchange or he is to prove that 

his name was sponsored by the Employment 

Exchange at the time of his appoiniment as 

casual labourer remained without woof. 

It is also seen that during last six year 

the applicant had remained in oblivion 

and it is only to-day, he has, by filinj o. 

new D.A. appraahed the Tribunal to revive 

the 4 	sett1cd issue. 	tb 	att-er 

Was as U.0 ater iOn 2C k in 'u2y 0,99 6 

six years' time has in the meantime apse :! 

the qistion whether he is entitled to be 

ahsored as an El) Agent in the Departhient 

is no more open to be adjticateó1 by h.1s 

rribuxial once again in the garb of a ne; •A. 

In the circumstances, we hold 
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E 	 7) 
that this Q.A. is hit by the principles of construtjve 

res juIi cata and therefore, the same is dismissed bein! 

nt maintainle. 
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